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MR. DEPUTY-SPEAKER: Yoy can
continue tomorrow. We have to take up
Private Members Resolutions,
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SHRI RAJESH PILOT: Some of
the wordg in his speach should not go
on record.

MR. DHPUTY-SPEAKER; I will go
througp the speech.

e

MR. DEPUTY-SPEAKER: The House
will now take up [Private Members’
business,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

THIRTY-FIFTH REPORT

SHRI T. R. SHAMANNA (Bangalore
South): I beg to move:

“That this House do agree with
the Thirty-fifth Report of the Com-
mitte, on Private Members' Bills
and Resolutions presented to the
House on the 24th February, 1982,

MR. DEPUTY-SPEAKER: The ques-
tion js:
“That this House do agree with
the Thirty-fifth Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to the
House on the 24th February, 1982.”

The motiin was adopted.

15.31 hrs, -

RESOLUTION RE. WELFARE OF
CONSRUCTION WORKS— Conted.

MR, DEPUUTY-SPEAKER: We shall
no take up further consideration of the
resolution re; welfare of construction
workers moved by Shri M. M. Law-
rence on 18th December, 1981,

SHRI M, M. LAWRENCE (Idukki):
The construction workers in India are
the most exploited lot of our working
people. Thougp about 4 million workers
are engaged in various activities of
construction in several projects the
rondition of these workers is miser-
able and shocking. There is no secu-
rity of employment, Ag soon gs the
contract ends or the work is comple-



